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SHRI PARVATHANENI UPENDRA
{(Andhra Pradesh): No, Sir. He shoula
not be allowed like that. Has he given
any notice? Please expunge it.

MR, DEPUTY CHAIRMAN: That is
not permitted.

SHRI PARVATHANENI UPENDRA:
No, Mr. Deputy Chiarman, if it goes
on record, I want to clarify the posi-
tion on behalf of the Chief Minister.
Ig it goiny on record?

MR. DEPUTY CHAIRMAN: I am not
permitting it,

SHRI PARVATHANENI UPENDRA:
If the Governor has kept the file for
five months... (Interruptions). It is
an that the Chief Minister has made
the comment and he is within his right
to make {he comment,

THE GOVERNMENT OF UNION TER-
RITORIES (AMENDMENT,) BILL,
1984

MR. DEPUTY CHAIRMAN: We will
now take up the Bill for consideration
and passing. I will request that the
Bill may be passed before lunch, Then
we wil] take up Punjab after lunch.

SHRI LAL K. ADVANI (Madhya
Pradesh) : Mr. Deputy Chairman Sir,
may I submit thai yesterdav we were
undep the impression that there will
be a full-fledged discussion on Pun-
jab. It is therefore that the op-
position agreed to forego its right
of seeking clarifications, which
the tradition of this
House, immediately after  the
statement is made. But suddenly - we
find this morning that in the list of
business, Punjab it not to be taken up
immediaicly after the Quesetion Hour
and, that, after Question Ilour there
is some other legislative business, even
after that, there is np formal debate
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ana Member are to seek clarifications

on the statement made by the Home

Minister. So my sumission is that in

future , ..

MR. DEPUTY CHAIRMAN: We shall
discusg party-wise ang Members will
be called

SHRI LAL K. ADVANI: There is
no question seeking clatiflcations. It
hag to be full-fledged djscussion. (In
terruptions).

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Sir, this Bill is not so
urgent,

MR, DEPUTY CHAIRMAN: It is an
urgent Bill.

SHRI M. KALYANASUNDARAM:
Let us first take up the Punjah issue
for a full-fledged discussion, Then, if
there is time, we shall sit after 6 p.m.
for taking up that Bill,

MR. DEPUTY CHAIRMAN: There
is the time " allotted for a .discussion
on Punjab.

SHRI M. KALYANASUNDARAM:
That means we are not attaching seri-
ousness to Punjab,

MR. DEPUTY CHAIRMAN: Three
hourg have been allotted for Punjab
discussion. This Bill will take only
half an hour,

SHRI M. KALYANASUNDARAM:
It you are so firm, we are helpless.
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SHRI LAL K. ADVANI: T am not

in favour of changing .the list of
business. Bat I woBld submit
that it should not have been done

particularly when yesterday jt was
agreed by all of us, the opposition as
we]l as the Chair, that immediately
afler the Quedstion Hour this will be
the first thing that will be taken up.

SHRI M. KALYANASUNDARAM:
If the Chair goes back on its solemn
assurance, it would be a different thing.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): It was said that
immediately after the Question Hour
this giscussion would be taken up.



